le ngh Court of Delhl and the office of Ld. District & Sessm

'Rouse Avenue District Cotirts, New Delhi, by issuing several cxrculars

The file is taken up today for hearing in pursuance of the circular No. ;
issued from the

Power/Gaz./RADC/2020/E-8959-9029 dated 16.08.2020
office of Ld. District & Sessions Judge, Rouse Avenue District Courts, New
Delhi by Video Conferencing through CISCO WEBEX Meetings arranged by

Sh. Raj Kumar, Reader in this court.

Presence:
(Through CISCO Webex Meetings)

Sh. Amit Kumar, Ld. Public Prosecutor for CBL.
None for accused no. 1 Vinay Kumar Pandey.
Ld. Counsel Sh. Abhay Pandey for accused no. 2 Arvind Tiwari,
BN 4 who is also present in person.
i . The accused no. 1 Vinay Kumar Pandey, on whose behalf, none
is present, 1S directed to appear in person with Counsel on each and every date

before the court through CISCO Webex Meetings App till further orders unless

the court resumes Wor
*ble High Court of Delhi or office of the Ld. District & Sessions

k from the court premises or some other order is passed

by the Hon
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mh were. du‘ected to be lssuj | gdlﬁ@

vas Heard. Request allowed. The accused no. 2 is directed (o
~ deposit the cost of Rs. 2,000/~ as per previous orders within fifteen days after
the court resumes work from the court premises. :
Ld. PP for CBI and Ld. Defence Counsel for accused no. 2 have A
submitted that they are not having the requisite record with them therefore, |
they are unable to address arguments on the point of charge; they request that : '
case may be adjourned for arguments on the point of charge. '
Heard. Request allowed.
At the request of both the parties, case is adjourned for

arguments on the point of charge for 24.09.2020.
A copy of this order is being sent through Whats App to Sh. Raj

f
i

Kumar, Reader of this court with a direction to get this order uploaded on the
official website of De]hi‘xDislricl Courts at the carliest through Computer
) Branch, Rouse Avenue Courts Complex, New Delhi. He is also directed to
send a Whats App copy of the order to the respective counsel of the parties at
the earliest. A signed hard copy of the order shall be placed on record as soon

as work is resumed from llu. Court premises OI\ROUSL Avenue District Courts,

¥ New Delhi. g))_/;/
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